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. AUTHORITATIVE ENGLISH TEXT

BILL NO. 20 OF 2015

THL HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS
: AND LODGINC HOUSES) AMFNDMENT BILL, 2015

(As INTRODUCED IN T LEGISLATIVE ASSEMBLY)



THE HII\‘{ACHAL PRADESH TAX ON LUXLRIES (ll\ HOTELS A\’B A
LODGING HOUSES) A\’lENDMENT BILL 2015 '

" ARRANGEMENT OF C,i_.A-UsEs

. Clauses. : :
" Short title and commencement.
Amendment of section 2.
Repeal ofH P Ordmamo No. 2 of 20 15 and savings.
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Bill No. 20 0f 2015

THE HIMACHAL PRADESH TAX ON LUXURIES (IN
HOTELS AND LODGING HOUSES) AMENDMENT
- BILL, 2015 - = "
..(A'.'_s INTRODUCKD IN THE LEGISLATIVE ASSHMBL.Y)
A
BILL

'fur.fher to amend the H;’mac;’%a} Pma’é.w'-r Tax on Lixuries (In
Hotels and Lodging Houses) Act, 1979 (Act No.15 of 1979).

. BE it enacted by the Legislative Assembly of Himachal Pradesl{
in the Sixty-sixth Year of the Republic of India as follows :—

1. . (1) This Act may be called the Himachal Pradesh Tax on
Luxuries (In Hotels and Lodging Houses) Amendment Act, 2015.

(2) It shall be deemed to have come. into force on 6% August,
2013. " ;

L R sectioh 2 of the Himachal Pradesh Tax on Luxuries (In

" Hotels and Lodging Houses) Act, 1979, clause (gg) as substituted by the

(Act No. 13
al 2014)..

Himachal Pradesh Tax on Luxuries (In Hotels and Lodging Houses)
Amendment Act, 2014 shall be deemed to have been substituted with
effect from 6" day of August, 2013. ' '

3. (1) The Himachal Pradesh Tax on Luxuries (In Totels and
Lodging Houses) Amendment Ordinance, 2015 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action

taken under the Ordinance so repealed shall be deemed to have been

done or taken under the corresponding provisions of this Act.
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STAFFMENT oFr OB.TECTS A\D REAM}NQ

ln order to ensure revenuc growth and to prevent leakage of tax under Lhe Himachal
Pradesh Tax on Luxuries {In Hotels and Lodging Houses) Act, 1979, the definition of
expression “receipt” was substituted under clause (gg) of section 2 of the Himachal Pradesh
Tax on Luxuries (In Hotcls and Lodging Houses) Amendment Act, 2013 (Act No. | of2014)
from 6" Auguat 2013. There was demand from the stakeholders that the definition of
expression “receipt” may be restored Lo ils prior position. After detailed discussions with the
stakeholders, it was decided to restore the definition of expression “receipt” to its original
position. Accordingly, the same was restored Lo its prior position vide the Himachal Pradesh
Tax on Luxuries (In Hotels and Lodging Houses) Amendment Act, 2014 (Act No. 13 of :
2014) prospectively. As a result of this, the luxury tax for intervening period between 06- 08-
2013 to 02-04-2014 was to be levied as per Act No. 1 0f 2014, but the definition of cxpression
“receipt” was subsequently restored to its prior posm{)n vide Act No. 13 of 2014 which was
published in Official Gazette on 03-04-2014. Thus, in order Lo give retrospective effect to
section 2 of the Himachal Pradesh Tax on Luxuries (in Hotels and Lodging Houscs)
Amendment Act, 2014 (Act No. 13 of 2014), it was decided to promulgatc the Ordinance
with retrospective effect from 6“‘Augu‘;t 2013.

Since, the Legislative Assembly was not in session and dmendmcnt in the Himachal
Pradesh Tax on Luxuries (In Hotels and Lodging [ouses) Act, 1979 had to be made urgently, -
therefore, the Himachal Pradesh Tax on Luxuries (In Hotels and Lodging Houses) Amendment -
Ordinance, 2015 (H.P. Ordinance No. 2 of 2015) was promulgated under clause (1) of article
213 of the Constitution of India by H.E. the Governor of Himachal Pradesh on 24-06-2015
which was published in the Official Gazette on 30-06-2015. Now, the Ordinnace is being
replaced by a regular legislation without any modification.

The Bill seeks to achieve the aforesaid objectives.

i yad e - (PRAKASH CHAUDHARY)

 Ea R : Minister-in-Charge.
SHIMIA : :
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' THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND
LODGING HOUSES) AMENDMENT BILL, 2015

A
Bill

- fur ther to amend the Hzmachaz’ Pmdeah Tax on Lmurrcs (In Hotels and Lodgmq

Houses) Act, 1979 (Acr No f’.) (,y‘ 1979). B :

PUTY ATATE | _ Ay

: (PRAKASH CHAUDHARY)
- Minister-in-Charge. -

(Dr. BALDEV SINGH) -
Secretary (Law).

SHIMLA :

935/@5//,2013



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH TAX ON
LUXURIES (IN HOTELS AND LODGING HOUSES) ACT, 1979 (ACT NO. 15 OF
1979) LIKELY TO BE'AFFE CTED BY THIS AMENDMENT BILL '
Section :

- 2. Definitions.—In this Act, unless the context otherwise requires,— -

(@)to(g)  xxx "R R ¢, Sk

(gg) “receipt” means the amount of charges fixed by the Government or reccived by
- the proprietor whichever is higher for any luxury provided in a hotel; -



